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Affidavit to be Fuenished by the candidate alongwith Nomination Paper

a-g® ‘Hﬁkﬂ lefore the Retvening Officer
For election 10, eyinreniese ofname of the Hous.
g/'ﬂ/ mmm*HﬁHﬂhﬁﬂT..'L.D%J...Cumtituenﬂ{ Narrie if tire € atistitine? o g

ﬁt‘[ﬂﬂmﬂ W’jI wh n"d.%l.lbi"h,,,rfu.d'c af... RﬂNﬂTﬂ'ﬁ, B'I.M

LA ~ ms-mnu HIVATT A, M-DAREIMEA TR
fead. . LR J¥oars: resiieni ol S L Amention full putstm NUIL#&T beaim e it i b

Election, do hereby solemily affiom and state on oath as under:- o
= drike out whichever is nin applicable)

{1) I am a candidate st up by B name of the political pa:rty J o am cunlesting as
x Independent candidatc.
i2) Details of PAN and status of filing n!' Incomeé tax refurn :
“Si.No. | Names T Permanem [ The financial year for | Total income =1
Account Mumber | which the fast shown In Income
{PAN) Income-tax return has | Tax Return( in
= o - been filed Rupees)
l Sell )
i Spouse- "
1, Dependent | .
4. Dependent 2 o
I3 "~ | Dependentd ... 7 j

(3) The following ease(s) is/ are pending against me in which cognizance has been taken by the court:- /

31, | Offence Description I
Mo = s - = ]
{a) | The details of cases where the court has taken

i . Sections of the Act and description ayd

cognizance
of the offence for which cognizance taken ;

{b] | Name of the court, Case Wo. and Date of order
| taking cognizance :

ey | Details of Appeal {:}_F_Jfﬁplicatinn(_s‘.l for revision
i] (if any) filed against the above order(s) ' -

4, Cases in which | have been convicted by & court of law(other those referred w0 in Form 26):

‘{a) | The details of cases, Sections of the
Act and description of the offence for Ay
which convictad ' |

o == 4
by i Nfﬂ.me af the Court(s), Case Mo, and |
Datefs) ol order{s) . |

 pa—
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{4 Punishme L Empdac.-.

130 Thut L give hecetn bekow the detutls of e wssets (movable snd L oimovable eic ) of mysel,.
mw spouse and all dependents:

oV
M- t
. Assets in joint name indicating the extent of joint ownership will also have to be given
2. In case of deposipTnvestment, the details including Serial Mumber, Amount, [Tate of Depesit, the Scheime
Mame of Bamnatiluliun urid Branch jre 1o be given
i, Value of Bonds/Share/Debentures us per the current market value in Stock Exchange in respect 2 histed
comparties and as per hooks in case of non- listed companies should be given,

£ ASsCLs

4. Dependent’, here means u person, substantially dependent on the income of the candidate.
%, Details Including amount is 1o be given separately in respect of each investment)

|S. | Dwescription Self Spouse Dependent-1 | Dependent-2 | Dependent-3 |
| Mo, i = |
Lt = 1 = e ! 1
r:'l { ash I:'.I-h.ul.‘ﬁ L 5['00'-!1-; L partl i ardl
(i) | Details of Deposits In Bank LA BT VIDIWN 1. VITAY Gk i
| secounts (FDRs, Term Deposits | oF BHA Bleuch] Alr ausioioios
and all other of Deposits tk - oo (SRR *’!.qnn
including saving accounts), Re. 1542y (R ajgy
ANHIg 2| VT TRy Game 3 '
| Deposits with Financial A ' u
Institutions, Mon Banking ﬂfﬁ- s
Financial Companies and f9,-9L25Y {
. Cooperative societies and the | ST '
__, amount in eseh such deposit i il l |
(iii) | Details of investment in Bonds, IS TpeT I |
Debentures/shares and uniis in W 8- 9500 " i : |
companies™utual Funds and SAUARA INPTH |
|| others and the amount. S =os | -
(iv) | Details of investment in NS5,  [NSC |
Postal Savings, Insurance Policies |R2- Jhoote i, fooon |
and investment in any Finaneial |LTe L i ' |
Instrzment in Post office or e @gtece | R 175000 " | |
. Insurance Company and the YALCunady | :
| | amount | |
!-[\"4 Personal lpans/advance given to { |
| any person or entity including 1" . | .
| firm, Company, Trust ete, and wolt b | | ‘
; | other receivables from debtors ! !
| | &nd the amount, ) L e | — — e —
51 | Motor Vehiches/Aireratis/ BITAAT = | [
.| Yachts/Ships (details of Make,  |DEB v *- , t .
i Registration Mo. ete, Year of ® Q25000 : {
!_ Purchase and amount ) q

'I (vifl
|

Jewelry, bullion and valuabie

RoLD ORFAMS (0T Top (Mg

thing (give details of weight and r““ B, e 2 L J; ; |
| valus) - - _:lsu- 1 o |Rs- Tepp T z
2



A I
lTw 4] .y other assets such 5 valwe of

L

| o
I

f laims/intarest

Tix, ' Ciross Total value
i1, Ietails of Immovable asscts;
(Neme: 1.

i)

5. | Description
Mo 1

-.x‘.!e' | -\-L‘:’J

—

Agsl

_[ -_-TH”_I_@} .
T .

Properties in joint ownership indicating the «xtemt of joint ownership vill also have 1o be indicat o

2 . Each land or building or apartment should be mentioned separately in this format.

Self

Spouse i

Dependent-1

Dependent-2 | Dependent-$ |

Locations)
Survey numben(s) =

!

A

!

\
ot ) !

Aves (Total measurement in
acres)

L1}

-
"

3
|

Whether inberited property
[ Yesor NOJ)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchasefat the time of
purchase

Any [nvestment on the land by
l way of development,
! copstruction ete.

Approximate Current market
vilug

¥

(i)

Location(s)
Survey numben(s)

STVATT BRI,
DAL ANL A

) SN RETHRLA]
DL b
o, L

Area (Total measutement in
sq. fr.)

Q.15 phoa b

5

ISR TIE TATNT

e A T
0

Whether inherited property
{Yes or NO)

MLl

wand

Date of purchase in case of self
acquired properly

2404

Cost of Land (in case of
purchase) at the time of
purchase

AL

Any Investment on the land by
way of development,
| construction ete,

qu

Approximate Current m
valie 4

% 31, 560

L
2 - 17, 85, o0

(i)

Commercial Buildings
| {inchuding apartments)
-Location(s)

-Survey number(s)

Lo

rb by

Built up Area (Total
measurement in sq. ft.)

q%




i

T kher inherited property R
(" eson N

| Bow of purchase in case of seir
Ir . wtered proper.

O ot of properly (in cuse of
pe rchase) at the time of

Ay lnvestment on the
| property by way of
liﬂ:luprrll:m. construction ete,

i Approximate Current market
] l.l_g_j]“

apaments,)
-Lacation(s)

- Survey number(s)

L

| Residential Buildings (including | STVAITN AlER]

DARAAANERA
{oende Mer
Terk)

Agea (Total measurement in
| 54 1)

kAT

Buili up Area (Total
measurement in sq. fi.)

| Whether inherited property
(Yes or NO)

Date of purchase in case of self
acquired property

Cost of property (in case of
purchase] at the time of
urchase

Any Investment on the land by
way of development,
construction etc.

Approximate Current market
vitlue

f.00,080

i

)

Oithers (such as interest in
propenty)

]

(v

) | Total of Carrent Market
Walue of (i) to (v} above

fo, #3500

24 29,000

(6) 1give herein below the details of liabilitics/ dues to public financial institations and government :-
{Note: Pleasc give separate details of name of Bank , institution, entity or individual and amount for each item)

I's

5 ‘ f}cs:riptign

Self

Spouse(s)

Dependent-1

Dependent-2

'I.'l-:pa—n_d.!nnﬁ-ﬂ |
|

[ (i) | Loan or dues to Bank/Financial
' I »

Tame of Bank or Fl
Amount outstanding
Mawre of loan

= =

sl

i

- | Loun or dues to any

individuals! Entity other than

mentioned in (i) above.

MName{s) '

Amount oulstanding
Nature of iotin




B | Ay oiher liability

i

et !

| ‘Gerand total of liabilities

{ii) ‘\

Goverpment Dues:

t a
Dues 1o departments dealing
with gavernment

' ngnmmmudanm

Thues to depantments degling
with supply of water

w

Dues to departments dealing
with supply of electricity

Dues to departments dealing
with supply of
telephones/mobiles

Dues to departments dealing
with government transport
{including aircrafts and
belicopters)

[ncame Tax Dues

Wealth Tax Dues

Service Tax Dues

Municipal /Property Tax [Dues

Sales Tax Ducs

Any other dues

Grand total of all Govt. dues

-

(7) Details of profession or occupation:

o Sef fTXL.....
b. Spouse HeU{E MIFE

(8) My educational qualification is as under:

(Give details of highest School / University eduscatio

n with full form of the certificate/ diploma/ degree course)

(Mame of the School /College/ University and the year in which the course was completed.)

{9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

Mame of the candidate

™

Sh/Smu/kum. AMARNATH LAMT

2. | Full postal address

MO HTA - KACTAS THAN, SvART TR |
£- DAR

state

3. | Mumber and Name of the constiluency and

3. | Name of the Political party which set up the
candidate (otherwise write ‘Independent’)

BHEMEA (B0}
B, HAYARHAT (BTHAR)
157 N

4. | (a) Number of cases in which conviction order

ks e s -

M

passed (other than those referred 1o in Form 26) |



!_  6x) Tuinl number "'-Il"'md;ﬂ- PP vy e b i
caort £5) have taken copnizase Mo

stpaviar ' St ol o T R e Y S S

N e . __|Income Tax Rewmn filed |

L& _ Details of Asscts und Liabilities in rupees .
I Deseripion | Seif Spouse | Dependent-1| Dependent-ll | Diependent 111 |
[A. Movea ble I Fevgzor e , BEE.

|| Asset (Total value) | ] =

e, - — i

— - i Rt E _I_
.I!.’ Ln;uvubla 10335 | 2yaeno |

(i) | Purchase Price and

Development Cost of

Immovable Propery !

i Total Value)

[il) | Approximate Current

Market Price of

Assel (Total Value)

Liabilities

(i) Government I
dues (Total)

(ii) Loans from Bank,

Financial Tnstitutions and

others (Total)

8. | Highest educational qualification:

1246 PAe (A )

(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Mame of the Schoal /(College/ University and the year in which the course was completed.)

[

VERIFICATION

I, the deponent, above named, do hereby verify and declare that the contents of this affidavit are true and correct to the
best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
ilecliere that :

{a) there is no caie af conviction ur pending case against me other than those mentioned in items 3 and 4 above;
i1 L miy spouse, or my-dependents do not have any asset or fiability, other than those mentioned in items 5 and 6
above,

L]

Wisrbedat oot il the sl 'H'"day of v R
ﬂmu*“*"“‘(\
DEFONENT




Note: | Affidavit snnuld be filed latest by 3.00 M on the

last date ::f'ﬁ!.iug nominations, _
= Affidavil suould be swirn before an with Commissioner or Mugitrate of the First Class e hefore it
Publiz,

2 Al columns should be filled up and 1 column 1 be lelt blank, IFihere is no information io furmish i tepiad ol
any item, either “NI1" or “Not applicable”. a the case may be, should be mentioned
4. The affidavit should be either typed i writren legibly and neath
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